3 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH, AHMEDABAD.,

{' (.H’
)! | 19Qiy/”

RA/MA/ON/TA/
P A I3Ae Apnplieant(s).
[7) [ aiveats ndv. £ér the
petitioner(s)
Versus
(O« A 4. (OCh Respendent (s)
£ . /5 o Adv., fer the
T i ‘ Respondent (s)
< -y C ¢
DATE . ORDERS
N ) , N 1
Yy ,/,/4"'/ L)
" g;(‘ X
\/',.’ / I N 7 g
i




O.A.ST.NJe 163/92

Applicant to remove Office Objections within three
weeks, failing which matter will stand dismissed.

NO
further date will be

given,
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25.2.1992§ : Mr. Raval for Mr, Trivedi learned
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0.A./119/92
12.4.1992 None present for the applicant.

Hence the matter is adjourned to 22.4.1992,
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AoRoBhatt, I.PQS.'
District Superintendent of police.,
Kheda. _ -« sApplicant,

( Advocate : Mr.M,J,Trivedi )

Versus

Union of India and orse. - « s R&spondents.

( Advocate : Mr.R.J.Oza )

ORAL ORDER

O.A.NO. 119 of 1992,

Date : 22-04<1992,

Per : Hon'ble Mr.R.C.Bhatt : Member (&)

None present for the applicant,
Hence the application is dismissed for default.
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